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S.K. Meena s/o Mr. Somveer Singh, 
U-51/31-32, DLF, Phase III, 
Gurgaon.      ...  Petitioner 

 
             (By Advocate : Sh. B.P. Aggarwal) 

 
Versus 

 
 

1. Sh. P.K. Gupta, 
Commissioner (North), 
North Delhi Municipal Corporation, 
Civic Centre Minto Road, 
New Delhi. 
 

2. Shri Puneet Goyal, 
Commissioner (South), 
Civic Centre Minto Road, 
New Delhi.    ... Respondents/Contemnors 

 
               (By Advocate : Sh. Satyendra Kumar for Sh. R.N. Singh and Sh. R.K. Jain for R-2) 
 

 
ORDER (ORAL) 

 
Hon’ble Sh. Shekhar Agarwal, Member (A) 
 
 

This CP has been filed alleging non-compliance of our order dated 

01.07.2014,  the operative part of which reads as follows: 

 

“10. In the facts and circumstances of the case, 
particularly keeping in view the stand taken by the 
respondents in their reply and the submissions made by 
their learned counsel during the course of hearing, i.e. 
the applicant has been recommended fit for promotion  



2  CP-202/2015 in OA-3825/2012 
 

 

by the review DPC met on 7.1.2011 against the vacancy 
year 2003, the present Original Application is disposed of 
with a direction to the respondents to promote the 
applicant with effect from the date of promotion of his 
junior in scheduled tribe category recommended for 
such promotion by the DPC met on 23.3.2006. No costs.” 

 

2. In compliance thereof, the respondents have granted promotion to the 

applicant vide their order dated 01.12.2015.  Learned counsel for the petitioner 

however contended that his junior has still been shown senior in seniority list. 

3. Be that as it may, with passing of order dated 01.12.2015, we are satisfied 

that our order has been substantially complied with.  Accordingly, we close this 

CP and notices issued to the alleged contemnors are discharged.  The petitioner 

shall however be at liberty to avail of his remedies under law. 

 

  (Raj Vir Sharma)           (Shekhar Agarwal)                                                                      
     Member (J)           Member (A) 
  
/ns/ 
 


